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 Gas  Commission  (Transfer  of  Undertaking  and
 Repeal)  Ordinance,  1933.

 [Placedis  library  SeeNo  LT  4230/93]

 1315.0  hrs

 The  Lok  Sabha  then  adjoumedforLunch  till
 fifteen  minutes  past  Fourteen  of  the  Clock.

 14.26  hrs

 The  Lok  Sabha  re-assembled  after
 Lunch  at  twenty  six  minutes  past  Fourteen  of

 the  Clock.

 [MR.  DEPUTY-SPEAKER  in  the  Chair.]

 DELHI  MUNICIPAL  CORPORATION
 (AMENDMENT)  BILL-CONTD.

 MR.  DEPUTY -  SPEAKER:  Now,  we  will
 take  up  furtherconsideration  of  the  motion  onthe
 Delhi  Municipal  Corporation  (Amendment)  Bill
 moved  by  ShriS.B.Chavan.

 Now  amendments  tobe  moved.

 Shri  Mohan  Singh.

 SHRI  MOHAN  SINGH  (Deoria):  |  beg  to
 move:

 “That  the  Bill  be  circulated  for  the
 purpose  of  eliciting  opinion  there  on
 by  the  27th  October,  1993.”

 MR.  DEPUTY  SPEAKER:  Shri  Braja
 <ishore  Tripathy-not  moving.

 Shri  Anna  Joshi.

 SHRIANNAJOSHI  (Pune):  |begtomove:
 “  That  the  Bill  be  circulated  for  the
 purpose  ०  eliciting  opinion  thereon  by
 the  8th  November,  1993.”
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 [Translation]

 SHRI  MADAN  LAL  KHURANA(  South
 Delhi):  Mr.  Deputy  Speaker,  Sir,  |  thank  this
 Government  for  itis  inching  towards  the  goal
 now.  The  election  to  Delhi  Municipal  Corpo-
 ration  was  held  on  5th  of  February,  1993  and
 it  is  August  1993  now.  No  elections  were
 conducted  in  Delhi  during  these  ten  and  a
 half  years.  The  people  of  Delhi  have  been
 demanding  elections  for  the  last  five  and  a
 half  years.  The  Sarkaria  Commission  was
 constituted,  but  it  gave  its  report  very  late.  In
 December  1991,  the  Home  Minister  had
 assureg  in  this  House  that  the  Bill  regarding
 Delhi  would  be  passed  in  6  to  8  months  first
 delimingtion  would  be  done  and  then  elec-
 tions  would  be  held.  Accorind  to  this  assur-

 !  ance,  the  elections  should  have  been  held
 _  by  August,  1992,  but  even  in  August,  1993

 the  elections  are  still  uncertain.  Before
 discussing  this  Bill,  |  would  like  to  request  the
 Home  Minister to  give  the  reasons  as  to  why
 the  Delhites  were  deprived  of  their  right  for
 the  last  ten  and  a  half  years.  Besides,  they
 should  be  assured  that  elections  will  be  held
 at  the  earliest.  After  passing  of  this  Bill,  it  will
 take  at  least  one  or  two  months  in  delimita-
 tion.  Other  states  will  be  held  in  November,
 The  election  to  Delhishouldbe  held  alongwith
 ihe  elections  to  other  states  in  November.
 There  no  democratic  set  up  in  Delhi  now-a-
 days  and  there  is  no  one  to  look  after  it  or  to
 hear  its  problem.  The  problems  of  Delhi
 now-a-days  and  there  is  no  one  to  look  after
 it  or  to  hear  its  problem.  The  problems  of
 Delhi  are  becoming  more  and  more  compli-
 cated  day  by  day.  |  had  talked  with  the  Home
 Minister  a  few  days  ago.  The  truck  opera-
 tors  have  threatened  to  go  on  a  nationwide
 strike  from  day  after  tomorrow  over  the  use
 of  octroi.  There  was  similar  strike  last  year
 also.  Delhi  is  a  Union  Territory.  So,  the
 central  Government  had  decided  to  abolish
 octroi  in  Delhi.  It  is  good,  but  an  assurance
 was  also  given  that  the  loss  of  revenue  will
 be  compensated.  The  Delhi  Municipal  Cor-
 poration  had  an  annual  earning  of  Rs.40
 crores  to  Rs.  45  crores  from  octroi.  Not  a
 single  paisa  has  been  to  the  corporation
 from  1st  January  to  date  whereas  it  should
 have  been  given  Rs.251-30  crores.



 643...  Delhi  Municipal

 [Sh.  Madan  Lal  Khurana]

 The  capital  has  two  Delhies-one  is  New
 Delhi,  where  the  V.I.Ps  live  and  all  facilities
 are  available  and  the  other  Delhi  is  of  the
 common  man,  where  they  lead  a  life  of  a  hill.
 There  are  slums,  unauthorised  colonies  in
 this  Delhi.  People  live  on  footpaths  in  this
 Delhi.  The  Delhi  Municipal  Corporation  has
 been  unable  to  do  anything  for  such  people
 due  to  non-availability  of  financial  assis-
 tance  to  it.  |  would  like  to  read  out  an  order
 of  the  Corporation  dated  12.7.93.

 [English\

 “As  the  budget  provisions  under  Rev-
 enue  Heads  of  Account  have  been  drasti-
 cally  curtailed  during  1993-94  the  alloca-
 tions  made  to  various  divisions  under  heads
 of  account  so  and  so

 ne
 treated  as  with-

 drawn.

 No  work  under  these  heads  of  account
 should  be  taken  up  without  prior  approval
 from  Engineer-in-Chief  and  budget  alloca-
 tion  by  ACA/Engg,”

 [  Translation]

 The  tenders  have  been  lying  pending
 for  the  last  two  years  in  Delhi.  The  tenders
 are  Passed  allocations  are  made  but  sud-
 denly  these  are  withdrawn.  Two  years  ago
 the  officers  from  your  departament  went  no
 work  can  be  done.  Petty  there  and  made
 promise  but  now  they  say  that  works  like
 repair  of  roads  and  streets,  etc  are  to  be
 done,  but  funds  are  not  available  for  them.

 An.amount  of  Rs.16  crores  was  allo-
 cated  for  the  slums  lasf  year,  but  not  ०  single
 paisa  was  spent  on  them.  |  am  giving  this
 example.  because  it  is  related  with  Delhi.
 The  problems  of  entire  Delhi  should  be
 taken  care  of.

 Every  year,  the  population  of  Delhi
 increases  by  four  lakhs.  Delhis  own
 population  increases  by  two  lakhs  other
 two  lakhs  migrate  from  other  states.
 There  is  a  need  of  extra  1  lakh  houses
 very  year.  When  there  was  an  elected
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 setup,  the  target  for  construction  of  houses  was
 keptat  one  lakh,  but  30  to  32  thousand  houses
 were  constructed.  When  |  askedin  the  meeting
 of  Urban  Development  Ministry  about  the  num-
 berof  houses  constructed  was  |  told  that  only  5
 thousand  houses  were  constructed  by  the  DDA
 duringthelast  year.  The  targetwas  of  one  lakh.
 Itconstructed  30  thousand  houses  earlier  and
 this  year  itconstructed  only  5thousand  houses.
 Whatis  the  result?  The  people  will  migrate  to
 Delhi  and  they  will  needa  place  tolive.  Insuch
 asituation,  slums  and  unauthorised  colonies
 come  up.  Alltypes  of  problems  crop  up  Similar
 isthe  story  of  DTC.  AsonMarch,  1988,  the  DTC
 hada  fleet  of  5300  huses,  which  hascome  down
 to  3000.0  buses  to  day.  That  means  2300  buses
 have  been  withdrawn  from  the  fleet  of  the  DTC.

 48  percentbuses  out ०  the  present  fleet  of  3000
 have  completed  the  life  span  of  more  than  8
 years.  ४  means  that  they  will  have  to  be  phased
 out  this  year.  No  new  buses  have  are  being
 added  to  the  fleet  so  what  will  be  the  result?

 The  employees  of  the  D.T.C.  have  been
 retrenched  and  have  also  been  forced  toseek
 compulsory  retirement  because  there  is  no
 workin  D.T.C.  Noproblems  is  solved  whether
 itconcerns  housing  or  it  ७  any  other  problem.
 The  main  reason  is  that  there  is  an  elected
 Membertothe  Municipal  Corporation.  Ifthereis
 anelected  member,  he  meetthe  people  ,  though
 he  does  so  for  the  sake  of  votes.  He  listens  to
 their  problems.  Now-a  days  the  officers  are
 formulating  policies.  They  have  enhanced  rate
 of  Sales-Tax.  Therefore,  |  would  like to  submit
 that  this  is  the  height  of  patience  of  People  of
 Delhi.

 SHRIABDUL  GHAFOOR(Gopalgan)):  This
 isthe  height  of  patience.

 SHRI  MADAN  LAL  KHURANA:  Sir  ,  |
 come  to  the  Bill  and  draw  your  attention  to  its
 salientfeatures.  The  democratic  rights  of  the
 people  of  Delhihave  been  taken  away  forthelast
 tenandahaffyears.  |demandthatthe  Govern-
 ment  should  give  the  people  their  rights  back.
 The  Governmentis  talking  of  holding  elections
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 to  Panchayats.  |  want  that  the  Government
 should  hold  elections to  Panchayats  as  well as
 Delhi  Assembly  after  getting  this  Bil  passed
 No  body  is  accountable  to  the  peopte  of  Defhi.

 |  would  like  to  inform  you  that  this  Bill  does
 not  give  any  powers.  The  Government  has
 already  taken  away  allthe  powers.  For  example,
 there  isa  provision  of  134  members  in  this  Bill.
 Itmeans  only  two  members  againstone  Assem-
 bly  seat.  |  want  that  there  should  be  three
 Corporation  members for  one  Assembly  seat.  If
 there  is  one  Assembly  seat  for  1.25  lakh  voters,
 then  there  would  be  60  to  65  thousand  voters
 against  one  Corporation  seat.  This  willbe  quite
 big.  Insuch  asituation  ,  the  members  would  not

 beable  toservethe  people  andwouldnotbe able
 to  remainin  touch  with  such  alarge  number  of
 voters.  If  there  is  a  Corporation  seat  for  40
 thousand  people,  like  the  Bombay  pattem,  then
 the  problems  of  Delhi  can  be  solved  to  some
 extent.  Sir,  youwill  be  surprised to  know  that  the
 number  of  registered  vehicles  in  Delhi  are  21
 lakh  where  as  the  total  number  of  vehicles  in
 three  metropolitan  cities-Calcutta,  Madras  and
 ‘Bombayis  17  lakh.  It  means  that  4  lakh  vehicles
 are  in  excess  in  Delhi.  Delhi  has  its  own  prob-
 lems.  therefore,  |  would  like  to  request  you  to
 increase  the  number  of  seats so  that  an  elected
 member  may  contact  people  क  large  number
 and  solve  their  problems  immediately.

 Secondly,  there  is  a  provision  in  the  Bill,
 that  there  would  be  10  nominated  members.  |
 would  like  to  submit  that  nominated  member
 means  selection  of  amember  by  Govemment
 whom  the  government  favours.  ।  is  basically
 wrong  inademocracy.  |  wouldlike  to  suggest
 thatthereshouldbe  aldermen.  15peopleshould
 be  elected  by  elected  today  on  the  patern  of
 Rajya  Sabha.  The  members  of  Rajya  Sabhaare
 elected  by  the  members  of  Assemblies.  Till
 recently,  100  members  were  elected  to  the
 Corporation.  There  members  used  to  elect  6

 _aldermen,  |  wouldlike  to  say  that  there  shouldbe
 aldermen  instead  of  nominated  members.

 Thirdly,  |  would  like  to  say  that  the
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 word  CentralGovemment  mentionedin the  Bill

 shouldbe  substituted  by  the  word  ‘government
 of  Dethi’.  Because  it  has  been  our experience
 that  the  files  submitted  to  the‘Center  are  not

 disposed  of  for  years  together  Andno  plan  takes
 practical  shake.  |  cancite  not  only  one  butmany
 examples  such  as  opening of  hospitals  or  cot
 lege  inDelhior  construction of  Fly-ouer  bridges
 in  Delhi.  The  people  who  do  not  know  A.B.C
 about  Delhi  take  decisions  They  come  from
 outside.  They  know  noting  about  Delhi.  When  an
 Assembly  is  given  to  Delhi  disposal  of  files
 shouldbe the  duty  of  this  Assembly.  |  would  like
 to  request  thatthe  word  “Central  Government’
 should  be  deleted  from  the  Bill.

 |  have  also  said  that  the  word  “Commis-
 sioner  Mentionedin  the  Bill  should  be  substi-
 tuted  by  the  word  “Mayor ।  Because  if  poweris
 given  to  elected  members  they  can  be  made
 accountable.  They  are  accountable  to  the  Pub-
 lic.  He  has  to  depend  upon  bureaucrats  The

 bureaucrats  take  thing  क  their  own  way  whereas
 amemberdo  so  from  the  angle  of  problems  of
 people.  This  Act  canbe  made  effective  only  if
 poweris  given  to  elected  members.  Therefore,
 |  would  like  to  submit  that  the  word  ‘Commis-

 sioner  there  inshouldbe  substituted  by  the  word
 ‘Mayor-

 Sir,  |would  like  to  mention  one  important
 thing  which  is  about  principles.  Your  party  has
 also  said  the  same  thing.  the  Government  is
 setting  up  Boards  for  electricity  and  water  All
 right,  these  Boards  Should  certainly be  there.
 The  provisionis  commendable to  the  extent  that
 there  wouldbe  talks  for  solution  of  electricity  and
 water  problems  on  equal  footing  क  these  Boards
 as  representatives  of  all  the  states  would  be

 there  andthese Boards  willbe  under a  Minister.
 The  work  of  generation  of  electricity  may  be
 entrusted  to  these  boards  but  so  far  as  the
 distribution  is  concemed,  this  work  should  be
 handed  over  to  the  Corporation.  such  arrange-
 ment  already  exists  in  N.D.M.S  and  Canton-
 ment  Board.  In  N.D.M.S.,  the  generation  of

 with  Corporation  Because  of  it  day-to-day
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 problems  arise  क  distribution  of  electricity  That
 is  why  this  job  should  be  kept  with  the  Corpora-
 tion.  Generation  of  electricity  shouldbe  kept  with
 the  Board.  Today  acombinedwaterandsewage
 Boardis  being  set  up.  Sewage  should  be  kept
 underthe  Corporation.  Because the  problems  of
 blockage  of  severs  is  linked  with  sanitation.  ।
 this  workis  entrusted  to  different  department  and
 aseparte  Sewerage  Boardis  set  up  and  sanita-
 tion  worke  is  assigned  to  the  Corporation  then  न
 will  amount  to  mutiplicity  of  authority.  Insuch
 casenoonwouldbe  ready to  take  responsibility.
 it  will  create  difficulties  for  general  public.
 Sanitation  and  blacking  of  sewers  ७  a  day-today
 problem.  Itisnotas  policy  matter  By  taking  away
 the  job  of  sanitation  from  the  corporation  the
 Government  is  depriving  Corporation  of  pow-
 ers.,  Therefore,  |  would  like  to  say  that  the
 generation  of  electricity  and  water  supply  should
 be  kept  under  the  Boards  But  the  distribution
 work  and  sewerage  should  be  kept  with  the
 corporation.

 similarly.  the  Bill  provides  that  the  Govem-
 ment  of  Delhi  will  provide  medical  services  |
 would  like  to  submit  that  the  job  of  opening  small
 dispensaries  and  50-bed  hospitals  in  colonies
 shouldbe  lettto  the  Corporation  There  shouldbe
 co-ordination  between  the  big  hospitals  and  the
 small  dispensaries  so  that  the  treatment  of
 common  diseases  should  be  given  in  these
 small  dispensaries and  serious  diseases  could
 be  referred  to  big  hospitals.  Such  type  of  ar-
 rangement  shouldbe  made.

 There  is  another  matter  regarding  building
 bye-laws.  ।  the  entire  world  this  job  rests  with
 civic  bodies.  But  now  this  job  has  been  brought
 under  the  jurisdiction  of  the  Central  Govern-
 ment.  The  Corporation  decides  of  houses  plans
 and  approves  them  andcollects  house-tax.  It
 will  boostcorruption  when  we  will  approach  the
 authority  of  the  Central  Government to  get  the
 planofourhouse  approved.  Asmallpartof  New
 Dethi  can  be  brought  under  jurisdiction  of  Cen-
 tral  Government.  it  can  be  understood.  Buta
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 sizerble  population  of  Delhi  resides  in  unautho-
 rized  colonies  huggies,  chandni  Chowk,  East,
 Westand  South  Delhi.  This  provision  willcause
 inconvenience  tothem.  Therefore the  Corpora-
 tion  should  continue  to  exercise  this
 power.  (Interruptions))

 Similarly,  civic  bodies  do  the  job  of  issuing
 birth  certificates  and  death  certificates  through
 the  world.  Butthrough  this  Bill  this  poweris  being
 taken  away  fromthe  Corporation.  |  request  that
 status  quo  shouldbe  maintained.  ।  will  facilitate
 citizens.  Interruptions)

 Anew  Corporation  and  anew  Assembly
 are  being  given  to  Delhi.  |  wouldlike  to  request
 that  allthe  loans  taken  by  Corporation  shouldbe
 waived.  Suppose.  loans  to  the  tune  of  Rs.  1000
 crore  of  Rs.  50e  crore  are  outstanding  against
 the  Corporation  and  tomorrow  the  Opposition
 come  to  power,  the  Corporation  would  be  dis-
 solved,  no  matter it  works  well,  on  the  groundthat
 huge  loanis  outstanding.  Interruptions)

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRIS.B. CHAVAN):  Thatis  way  don't  install
 Opposition  goverment.

 SHRIMADAN  LAL  KHURANA:  Itcan  be
 possible  that  we  may  come  to  power  and  you
 may  sitinthe  opposition.  ।  1980.0  the  Corporation
 was  dissolved  on  the  ground  that  it  was  under
 heavy  debt.  Nobody  tnedto  know  the  reason  for
 such  heavy  debt.  That  is  why!  say  that  we  may
 start  work  with  clean  state.  And  then  if  the
 Corporation  takes  loan  and  does  not  work,  it
 shouldbe  held  guilty.  The  Government  should
 declare  elections  and  write  off  all  the  liabilities
 ofthe  Corporation.

 Besides  this  assurance,  elections  should
 be  heldin  Delhiby  the  end  of  this  year.  This  bill
 is  likely to  be  passed  by  Rajya  Sabha  on  Tues-
 day  after  thatthe  work  of  delimitation  should be
 started  and  elections to  Delhi  Assembly  should
 be  held  along  with  with  the  elections  to  other
 Legislative  Assemblies  in  October,  November
 anda  reasonable  Government  should  be  in-
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 stalled  in  Delhi  in  order to  provide  the  rights
 to  the  citizens  of  Delhi  which  were  denied  to
 them  during  the  last  ten  years  with  these
 words  |  conclude.

 SHRI  SAJJAN  KUMAR  (Outer  Delhi):
 Mr.  Deputy  Speaker,  Sir,  |  welcome  the
 Delhi  Municipal  Corporation  (Amendment)
 Bill.  1993  brought  before’  the  parliament  by
 hon.  Minister  of  Home  Affairs.  My  colleague
 Shri  Khurana  has  referred  to  some  matters
 other  than  those  referrd  to  in  the  bill.  He  has
 stated  that  elections  to  the  Delhi  Municipal
 Corporation  and  the  Metropolitan  Council
 had  not  been  held  for  several  years  and  for
 it  he  has  tried  to  held  the  Central  Govern-
 ment  responsible.  |  would  like  to  remind  Shri
 Khurana  that  during  the  period  of  Shri  V.  P.
 Singh  Government  to  which  his  party  was
 also  an  ally  elections  to  the  Municipal  corpo-
 ration  and  the  metropolitan  Council  were  not
 held.  ({nterruptions).  ।  Morarji  Desai  Gov-
 ernment  Shri  Advani  was  a  Minister  and
 when  a  bill  to  provide  for  legislative  Assem-
 bly  for  Delhi  was  introduced,  his  partymen
 had  deliberately  abstained  themselves  and
 that  Bill  could  not  be  passed.  You  have  been
 betraying  the  people  of  Delhi  continuously
 as  you  do  not  want  that  Legislative  Assem-
 bly  be  provided  for  Delhi.  You  should  con-
 gratulate  the  Central  Government  and  the
 kon.  minister  of  Home  Affairs  that  after
 coming  into  power  in  1991  we  are  providing
 what  other  parties  could  not  do  though  they
 repeatedly  promised  for  it  क  their  mainfesto.
 On  behalf  of  the  citizens  of  Delhi  would  like
 to  congratulate  the  hon.  Minister  of  Home
 Affairs  that  he  has  done,  what  Pandit  Jawahar
 lal  Nehru  wanted  to  do  by  granting  Legisla-
 tive  Assembly to  Delhi.  At  that  time  the  Jana
 Sangh  which  is  now  known  as  Bharatiya
 Janata  Party  had  termed  it  a  white  elephant.
 Now  they  have  become  the  supporter  of  the
 demand  for  the  Legislative  Assembly?  They
 had  not  accepted  the  suggestion  of  Pandit
 Jawahar  lal  Nehru.  There  were  several
 reasons  behind  Several  years  have  passed
 when  the  Delhi  legislative  Assembly  was
 abolished.  The  Assembly  was  abished.  The
 provision  for  Metropolitan  Council  Council
 was  made  in  the  hope  that  it  may  possibly
 safeguard  interests  of  Delhi  Properly.  But  it
 could  not  be  possible.

 Today  Shri  Rajiv  Gandhi  is  no  more
 amongst  us.  He  was  the  first  person  to  think
 about  it.  He  appointed  the  Sarkaria  Com-
 mission.  Shri  Khurana  has  perhaps  for-
 gotton.  That  Hon.  Home  Minister  had  called
 a  meeting  of  all  the  members  of  Parliament
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 from  Delhiin  his  office  and  in  that  meeting  he
 had  stated  that  elections  to  metropolitan
 council  should  be  held  immediately.  This  is
 all  is  not  in  the  record  and  Shri  Khurana  will
 also  not  accept  it.  He  had  gone  there  for  the
 Metropolitan  Council.  Shri  Chavan  had
 stated  in  that  meeting  that  he  was  ready  to
 grant  he  legislative  Assembly  to  Delhi  and  at
 this  he  was  stunned.  The  Legislative  As-
 sembly  Billwas  passed  and  Delhi  was  giveen
 legislative  Assembly.  After  that  a  meeting
 was  held  in  the  month  of  September  in  the
 chamber  of  the  hon.  Minister  of  Home
 Affairs.  We  suggested  to  hold  elections  at
 the  earliest.  All  the  three  Congress  (1)
 Members  of  Parliament  S/shri  Jagdish  Tytler
 Rajesh  Khanna  and  myself  demanded  this
 thing.  The  hon.  Minister  of  Home  Affairs  told
 that  he  had  no  objection  at  all  and  if  the  hon.
 Members  of  Parliament  were  willing,  he  was
 ready  to  hold  the  Assembly  elections  of  to
 Delhi  and  Delhi  Municipal  Corporation  Bill
 would  be  passed  later.  But  you  back  tracked
 that  time.  You  had  declined  the  offer.  You
 made  a  lame  excuse  that  the  simultaneous
 elections  to  the  Muncipal  Corporation  of
 Delhi  and  the  Legislative  Assembly  will  prove
 less  expensive.,  On  this  pretext  yoy  got  rid
 of  the  matter.  You  did  not  consider  the  then
 circumstances  favourable  to  you.  The  6th
 December  was  at  hand  and  you  felt  that  you
 will  be  coming  off  with  flying  colours  in  with
 Delhi  elections.  But  your  dream  is  not  going
 to  be  come  true.

 You  retracted  from  elections  but  not  the
 Congress.  On  behalf  of  the  Congress.  |
 would  like  to  submit  to  the  hon.  Minister  of
 Home  Affairs  to  undertake  the  work  of  de-
 limitation  immedately  after  the  passing  of
 this  Bill.  Thereafter,  the  elections  should  be
 held  at  the  earliest.  |  do  not  know  when  the
 Government  is  ging  to  hold  the  elections  in
 the  four  States.  But  it  is  my  humble  request
 that  if  possible  Delhi  election  should  be  held
 before  the  elections  in  the  four  states.

 15.00  hrs

 Today  you  are  reluctant  to  welcome  this
 Bill.  This  Bill  has  been  introduced  after
 passing  the  Constitution  Amendment  Bill
 (73rd  and  74th),  Late  Shri  Rajiv  Gandhi  also
 wanted  to  get  it  passed,  but  he  could  not  be
 so  due  to  certain  reasons.  This  Bill  reflects
 the  aspiration  late  Shri  Rajiv  Gandhi  being
 fulfilled.  He  had  adocated  to  strengthen  the
 panchayats  and  the  Municipal  Corporations
 he  also  wanted  to  give  due  rights  to  women.
 The  hon.  Minister  of  Human  Affairs
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 has  brought  the  Bill  today  and  therefore,  on
 behalfofthe  crores  of  Indian  women  andlakhs
 of  Delhi  Women  |  would  like  to  thank  him.  |
 congratulate  him  for  providing  special  status  to
 women.  Moreover,  reservation  has  been  pro-
 videdforthe  Hrijan  brethren  also.  Now  the  office
 of  mayor  ceases  tobe  the  privilege  ofany  male
 candidate.  Through  this  Billithas  been  provided
 thatwomen  will  holdthe  postof  mayorforthe  first
 year.  Thisis  ०  matter of  great  pride.  Here  ithas
 been  provided  that  a  Harijan  will  be  entitled  to
 holdthe  office  of  mayor of  the  Municipal  Corpo-
 ration  after  3  years.  The  citizens  of  Delhi  are
 thankful  to  the  hon.  Minister of  Home  Affairs  for
 giving  special  status  to  the  women  and  the
 Harijans  of  Delhi.  |,  therefore,  welcome  this  Bill.

 Issue  of  corruption has  been  raised,  ifwe go
 through  this  Bill,  we  find  thatthe  hon.  Minister of
 Home  Affaris  has  made  a  provision  that  the

 person  whois  elected  to  the  post  of  Councilor of
 the  Municipal  corporation  of  Delhi  willhave  to
 declare  his  property  and  the  property  pounedby
 his  family.  This  way,  we  can  control  corruption
 to  acertain  extent.  |donot  meanto  state  thatall

 the  Councillors who  are  elected  to  the  Corpora-
 tion  are  corrupt.  But  -८  are  taken  precautionary
 measure.  We  welcome  this  provision  made  in
 this  Bill.

 Shri  Madan  lal  Khurana  has  referred  to  the
 financial  condition  of  the  Municipal  Corporation
 of  Delhi.  lagree  with  him  that  the  loans  taken  by
 the  MCD  fromthe  CentralGovernmentshould
 be  waived.  ।  should  be  done  sobecause  Delhi
 is  not  meant  forthe  Delhitiesonly.  Delhiis  the
 capital  of  ourcountry,  which  receives  dignitar-
 ies  from  abroad  andthe  V.1.Pslike  you  live  here
 ithas  make  arrangements  for  those  foreigners
 who  visit  Delhi.

 Sol  am  proud  that  Delhi  cares  for  every
 citizen  of  the  country.

 Today  we  have  to  spend  crores  of  rupees
 for  making  Delhi  beautiful.  In  this  Bill  youhave
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 made  a  provision  for  Constituting  a  fiance  Com-
 mission  after  every  five  years  to  review  the
 financial  position  and  proper  maintenance  of
 Delhi.  Itwould  also  suggest  sources  of  revenue
 for  Delhiandthe  ways for  the  better  utilisation  of
 Delhi’s  revenue.  such  a  provision  did  not  exist
 earlier.  iwelcome  it.  One  more  significant  step
 has  beentaken.  Earlier  allthe  powers  of  Munici-
 pal  Corporation  Delhiwere vested  with  the  Stand-
 ing  Committee.  Zonal  Committees  didnothave
 any  powers.  |  hadbeen  inthe  Corporation  from
 1977 to  1980.  Hon.  Mr.  Khurana  and  may  friend
 Khandelwalji  know  that  earlier  zonal  commit-
 tees  had  no  powers.  You  have  given  them
 statutory  power  and  right  to  sanction  projects
 upto  Rs.  one  crore  independently  without  ap-
 proaching  the  head  quarter of  the  Corporation
 -Nowthe  elected  Councillor  of  the  corporation
 willbe  able  to  sanction  a  project  worth  Rs.  one
 crorein  the  meeting  of  Committee.  itis  acom-
 mendable  step  anditwillleadto  decentralization
 of  power.  |  welcome  this  step,  as  त  was  ०  frame
 of  Shri  Rajiv  Gandhithatthe  powershouldreach

 .the  people  ०  grassroot  level  through  decentrali-
 zation.  that  dream  has  been  fulfilled.

 |  would  like  to  welcome  another  step.
 earlier  Municipal  Corporation  and  Council
 could  be  dissolved  for  an  indefinite  period.
 These  remained  dissolved  for  a  period  of  six
 months,  to  three  years.  Just  now  hon.
 Khuranaji  pointed  out  that  the  Corporation
 has  been  defunct  for  a  long  time.  In  other
 towns  Municipal  Corporations  and  Councils
 are  not  functioning  for  several  years.  But
 this  Bill  has  a  provision  that  if  Municipal
 Corporation  or  Councilis  dissolved  forsome
 reason  it  is  necessary  to  hold  elections  to  it
 with  six  months.  |  think  that  it  is  an  effective
 step  to  strengthen  demorcracy  and
 democratice  organisation  in  the  country.
 Alongwith  that,  |  welcome  your  proposal  to
 extend  its  term  from  four  years  to  five  yeas.
 |  would  like  to  suggest  one  amendment  thaf
 if  after  dissolution  of  Corporation  for  some
 reasons,  elections  are  held,  it  should  be  for
 the  full  term  of  five  year  and  not  for  the
 remaining  period  of  the  previous  Corpo-
 sation.  Suppose  the  Corporation  is  dis-
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 solved  after  two  yers  of  its  Constitution  and
 election  is  heldaftersix  months,  itshould  not  be
 forthe  remaining  21/2  years  but for  full  five  year
 term.

 Another  commendable  thingis  Constitu-
 tion  of  election  Commission.  Earlier  there  was.
 noelection  commission  for elections  to  Munici-
 pality.  Only  one  official  was  appointed  who  was

 responsible  forfulfilling  allthe  formalaties.  Now
 the  election  commission  ,  would  help  in  holding
 elections  smoothly.  |  would  like  towelcome the
 provision:  madein  this  Bill  for  involvement  of
 Municipal  Corporation  in  economic  and  social
 development.  Earlieritwas  notso.  Now  Cor-
 poration  will  not  only  make  roads  and  work  for
 development  of  Delhi  but  it  willimplement  the
 plans  for  social  and  economic  development  of
 Delhi.  On  behalf  of  one  crore  people  of  Delhi

 welcome  this  step  andalongwith  that  |  wouldlike
 to  give  some  suggestions.

 ।  agree  with  the  suggestions  given  by  my
 friendhon.  Khuranaji.  |am  repeating  what  has
 been  said  about  the  supply  of  water  and
 elect  iricity,  so  thatit  could  be  placed  on  record.
 ।  disapprove the  proposal  of  Constituting  asepa-
 rate  Board for  supply  of  water  and  electricity.  It
 should  remain  with  the  Municipal  Corporation  of
 delhi.  But  if  Constitution  of  this  boardis  inevi-
 table then  there  shouldbe  proper  representation
 from  Members  of  Municipal  Corporation  and
 Legislative  Assembly.  Regarding the  question
 of  the  appointment  of  Chairman  of  the  board  |
 would  like  to  suggest  that  provision  should  be
 made  so  that  anybody  could  be  made  the  Chair-

 man  of  the  Board  whether  heis  an.A.S.  officer
 oran  ordinary  citizen.

 You  can  authorise  the  proposed  boardto
 lookafterthe  work of  generation  of  electricity,  but
 the  work  of  disstribution  should  remain  with  the
 Municipal,  Corporation.  Municipal  Corporation
 has  been  praised  several  times for  its  work.  You
 can  be  proud  of  the  functioning  of  Municipal
 Corporation.  So!  would  like  to  request  you  that
 the  work  of  distribution  should  remain  with  the
 Municipal  Corporation.  How  Home.  Minister,
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 Sir,  |donotsay  thatthe  officials  are  not  working
 properly but  |  would  like  to  say  that  an  official  has
 a  different  view  point  than  the  elected.
 represntative  because  the  elected  representa-
 tives  have  more  deep  relations  with  the  public.
 So  they  are  more  efficient  in  soolving the  prob-
 lem  related  to  public  and  more  successful  in
 getting the  schemes  implementedin  this  regard.
 |  would  like  to  say  humbly  that  democratic
 institutions  are  more  successful  in  ourcountry.

 The  secondthing|!  wouldlike  to  mentionis
 the  way  Central Governmenthas  ried to  provide
 powers  tothe  Municipal  Corporation.  Itis  ablow
 onthe  institution  itself.  you  have  made  the  post
 of  Commissioner  accountable  to  Central  Gov-
 emmentdirectly.  Though  itis  true  thatthe  Com-
 missioner  is  appointed  by  Centralgovernment
 through  Home  Ministry  but  this  Bill  says  that  he
 willbe  accountable  to  CentralGovernmentand
 itisclearthat  he  could  not  be  accountable  tothe
 elected  representatives  in  the  Corporation.  501
 urge  upon  the  Governmentto  revertto  the  old
 system

 Along  with  that  i  would  like  to  say  some-
 thing  about  the  provisions  made  in  this  Bill
 regarding  building  byelaws.  itis  right  that  place
 ofthe  term  ‘Central  Government’  ‘Dethi  State’
 shouldbe  used,  butthe  system  shouldbe  same
 as  it  was  earlier  that  Municipal  Corporation  of
 Delhi  should  lay  out  a  building  plan  andsendit
 tothe  Central  Government,  who  could  make
 amendments  init.  Then  MCD  wouldimplement
 these  byelaws  with  due  consideration  given  to
 the  suggestion  given  by  the  Central  Govern-
 ment.  But  now  this  Bill  says  that  MCD  will  only
 implement the  building  byelaws  formulated  by
 the  Central  Government.  |  could  not  understand
 this  But!  would  like  to  suggest  that  bye-laws
 should  be  formulated  by  M.C.D.  and  Central
 Govemmentcan  make  amendments  in  it  and
 afterit,  these  should  be  implemented  fully by  the
 Municipal  Corporation.

 This  Billalso  provides  for  the  construction
 of  newhospitals.  Hon.  Mr.  deputy  Speaker,  sir,
 there  is  shortage  of  hospitals  in  Delhi.  Not  only
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 people  from  Dethi  but  thousands  of  patients
 from  nearby  towns  come  for  treatment  in
 hospitals  in  Delhi.  ।  Municipal  corporation
 can  construct  hospitals,  it  should  be  permit-
 ted  without  any  objection.  And  |  would  like
 to  say  that  the  Govemment  should  encour-
 age  the  social  institutions  which  are  willing  to
 serve  the  Society  by  construction  hospital
 which  cost  crores  of  rupees.  Today  hospi-
 tals  are  not  being  constructed  because  Delhi
 Develapment  Authority  has  banned  the  al-
 lotment  of  land.  |  urge  upon  the  Govern-
 ment  to  provide  all  the  facilities  to  social
 institutions  for  constructing  hospitals.  When
 the  Government  is  not  able  to  construct
 hospitals,  it  has  no  right  to  stop  such  institu-
 tions.

 This  Bill  has  provision  that  now  the  Central
 Govemmentwillhave  arightto  allot  the  work  of
 construction  of  roads  to  another  organization
 other  than  the  Municipal  Corporation.tn  this
 regard  |wouldlike  to  say  that  न  other  organisation
 willbe  more  efficient  than  Municipal  Corpora-
 tion  in  the  field  of  constructing  roads.  M.C.D.  has
 acomplete  structure  of  roads  constructionso!
 would  like  to  suggest  that  this  work  should
 remain  with  Municipal  corporation  only.

 |  and  my  party  disapprove  the  point  of
 dividing the  city  in  wards  which  has  been  stated
 न  this  Bill.  Last  Municipal  Corporation  also  had
 two  wards.  Now,  the  number  has  increased so
 we  have  proposed  for  66  Assembly  seats.  |

 agree  with  the  changes  to  be  made  inthis  regard
 but  now  this  Bill  has  snatched  all  the  rights  of
 M.C.D.  regarding the  appointing  of  employees
 and  officials.  Now  this  power  willbe  vested  in  the
 Commissioner or  Delhi  State  Commission,  and
 M.C.D.  willnot  have  any  right ०  appoint  ortake
 disciplinary  action  against  any  employee  ifall

 these  function  willbe  performedby  the  Commis-
 sioner  then  what  will  Councillors  do,  and  no
 Official  will  pay  heed  to  them.  so!  wouldlike  to
 suggest  to  maintain  the  same  proceedure,  so
 that  Corporation  could  play  efficient  and  active
 role  क  appointment  and  taking  disciplinary  ac-
 tion  against  any  employee.
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 Mr.  Deputy  Speaker,  Sir.  |woutd  like  tosay
 that  as  speaker  of  Assembly  and  Chairman  of
 Metropolitan  Council,  continue  after  dissolution
 of  these  bodies,  similarly  ,  the  mayor  ofthe  Delhi

 should  continue to  hold  office.  Itis  the  mayor  who
 welcomes  official  quests and  foreign  dignitaries
 onbehalf  ofthe  citizens  of  Delhi.  Therefore,  he
 should  continue  to  hold  office  so  that  at  east
 official  functions  are  performed.

 Mr.  Deputy  Speaker,  Sir,  this  Bill  has

 provision  of  reservation  formen.  There  wouldbo
 roster  system.  The  reserved  seats  will  be
 changed  every  year  but  you  should  provide
 proper  representation  for  Scs  in  the  MCD  this
 year.  you  have  not  clarified  the  procedure  of
 sleetingwomen  forthe  Corporation.  Itshouldbe
 done  immediately.

 With  these  words,  |  support  the  Delhi  Mu-
 nicipal  Corporation  (Amendment)  Bill,  1993.  He
 has  criticized  the  developmental  work  done  in

 Delhiforlasttwo  years.  inthis  regard  |  agree  that
 should  be  elected  body  for  Delhi,  but  |  do  not
 agree  that  developmental  works  have  not  been
 undertaken.  Lot  has  done  for  beautification  of
 Delhi.  Arrangements  for  drinking  water  has
 beenmade.

 Inspite  of  shortage  of  electricity  and  water,
 new  hospital  and  roads  have  been  constructed
 in  Delhi,  soitis  wrong  that  nothing  has  beendone
 in  Dethi  for  last  two  years.  during  the  last  two-
 three  years  we  have  progresseda  lot  anditis  an
 achievement  because  when  we  took  over  the
 Municipal  Corporation  its  financial  condition
 was  not  Sound  and  it  was  in  debt  of  crores  of
 rupees.  Even  then  tried  our  bestfor  making  Delhi
 beautiful  and  better  than  before.

 Once  again!  would  like  to  thank  the  Central
 Govemmenton  behalf  of  the  people  of  Delhi  for
 providing  legislative  Assembly to  Delhi.  Hence
 |  urge  upon  the  Government  te  pass  this  Bill  at
 the  Earliest,  so  that  delimitation  of  Constituen-
 cies  should  done  and  elections  held  क  Delhi.

 SHRIMOHAN  SINGH  (Deoria):  Mr  Deputy
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 Speaker,  Sir,  only  due  to  the  formality  of  the
 Parliamentary  procedure,  |  would  have  to  five
 the  nice  of  amendment.  Basically,  |  support  this
 Billhand  hope  that  the  Government  would  con-
 stitute  and  elected  corporation  in  the  capital.
 With  this  expecting  and  hope  |  would  like  to  five
 some  suggestions  of  behalf  of  my  party  of  this
 Bill.  The  Minister  of  Home  Affairs  hadcalleda
 meet  of  the  represent  ices  of  all  the  political
 parties  and  some  suggestion  were  given  in
 thwart  meeting  by  the  representatives  of  my
 party  |  am  sorry  to  State  that  many  of  the
 suggestions  have  been  sidelined  whole  formu-
 lating  the  Bill.  This  Househadpassedan  Amend-
 ment  Bill  for  provide  aconstitutional  state  to  the
 elected  localbosses  of  the  country.  After  pass-
 ing  of  that  Amendment  Billin  1992,  the  Govern-
 mentofindiahadto  change  andtoamendthatBill
 in  1992,  the  Government  of  India  hadto  change
 andto  and  that  Bill.  But  my  objectionis  that  the
 Billinits  present  from  does  not  have  that  sprit
 with  which  that  construction  amendment  was
 and.  Therefore,  we  suggest  that  the  following
 words  should  also  be  added  under  section  3  of
 the  original  Act.

 “Tenpersons  notbelow  the  age  of  25  years,
 having  special  knowledge  and  experience  of
 adminstration  of  New  DelhiCorporation  onwould
 be  nominated  by  the  Administrator’.

 The  Administrator of  Municipal  Corpora-
 tion  would  nominate  ten  persons  who  will  be
 having  sufficient  experience  and  will  not  be  of
 less  than  25  years  f  age  There  is  no  such
 reference  inthis  Bill.  |  feel  that  such  anomination
 is  notin  accordance  with  the  democratice  sys-
 tem.  Sothe  stand  of  our  party  is  different.  We
 have,  therefore.  given  the  suggestion  that  in
 case  the  nomination  has  to  be  made  than  the
 representation  shouldbe  given  tothe  persons  of
 lingustic  monoritiescomingfrom  outside.  Thirty
 to  thirty  five  percent  people  are  those  who  have
 come  from  Bihar  and  U.  P  and  reside  in  Delhi.
 Shri  Sajjan  Kumar  and  Shri  Khurana  shake
 hands  Ion  the  issue  of  powers.  As ०  result  ०  ।
 there  is  a  theat  to  the  political  rights  of  htese
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 people.  Therefore,  the  force  with  which  this
 question  should  be  raised,  is  not  raised.  Itstead
 inthe  name  of  deported  Bangladeshi  people
 from  Delhi  as  well  as  for  the  country they  con-
 vene  several  meetings  and  their  great  party
 leaders  participate  in  these  meetings.  These
 people  havea  very  good  quality.  They  are  able
 to  make  a  good  propaganda  in  the  name  of
 Bangladeshis;  but  their  intention  is  wrong.  They
 say  thatwhosoever ७  Bangla  speaking  should
 not  be  allowed  to  live  in  Delhi.

 About30—35  lakh  of  people  from  Biharand
 Uttar  Pradesh  raside  in  Delhi.  Uttar  Pradesh  and
 Harayana  Assemblies  have  passeda  resolution
 under  which  there  will  be  a  National  Capital
 Region  and  the  construction  of  roads  and  the
 traffic  managementwill  be  the  Joint  responsibil-
 ity  of  Delhiand  Uttar  Pradesh.  Some  rules  have
 been  framedin  this  regard.  Three  to  four  districts
 of  Uttar  Pradesh  and  Harayana  have  been  in-
 cluded  in  National  Capital  Region.

 Youhavemadea  provision  fornomination,
 andthe  Speaker  would  nominate  the  Members
 of  Legislative  Assembly  in  the  National  Capital
 Region.  Such  system  has  been  devisedso  that
 allthe  Members  may  getthe  chance  tosave  the
 Corporation.

 ।  you  are  making  a  provision  for  nomina-
 tion  than  you  should  keepin  mind  that  only  such
 people  should  be  nominated  as  can  save  the
 interests  of  the  religious  minorities  as  well  asthe
 personscoming  from  outside  Delhi.

 Similarly,  two  representatives  from  Uttar
 Pradesh  Assembly  and  two  from  Harayana
 Assembly  should  be  nominated  respectively  by
 the  speaker  of  those  two  States  so  that  the
 interests  of  the  National  Capital  Region  are
 saved.(/nteruptions)

 Delhicomes  in  specialcategory.  The  Gov-
 ernment  has  included  three  districts  of  Uttar
 Pradesh  in  the  National  Capital  Region.  /nter-
 ruptions)
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 [English]

 MR.  SPEAKER:  Mr.  Mohan  Singh,  you
 cancontinue  your  speech  next  day.

 Weshallnowtake  up  the  pnvate  Members’

 Business.

 15.30hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTIONS

 Twenty  Second  Report

 [Translation]

 SHRI  SHYAM  BIHARI  MISRA  (Bilhaur)  :
 Mr.  Deputy  speaker,  Sir,  |  beg  to  move:

 “Thatthis  House  do  agree  with  the  Twenty
 Secound  Report of  Committee  on  Private  Mem-
 bers’  Bills  and  Resolutions  presented  to  the
 House  on  the  28th  Junly  1993".

 [English]

 MR.  DEPUTY  SPEAKER:  The  question
 is:

 “Thatthis  House  do  agree  with  the  Twenty-
 second  Report  of  Committee  on  Private  Mem-
 bers’  Bills  and  Resolutions  presented  to  the
 House  on  the  28th  July,  1993".

 The  motion  was  adopted.

 15.31  hrs.

 SPECIAL  MARRIAGE  (AMENDMENT
 BILL)*

 (Amendment ०  section  4)

 [English]

 SHRI  SYED  SHAHABUDDIN
 (Kishanganj):  Sir,  |  beg  top  move  for  leave  to
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 introduce  a  Bill  further  to  amend  the  Special
 Marriage  Act,  1954.

 MR.  DEPUTY-SPEAKER:  The  question

 “Thatleavebe  granted to  intorducea
 Billfurtherto  amend  the  Special  Mar-
 riage  Act,  1954.”

 The  motion  was  adopted.

 SHRISYED  SHAHABUDDIN:  |  introduce
 the  Bill.

 15.31  hrs

 CONSTITUTION  (SCHEDULED
 CASTES)  ORDER  (AMENDMENT)  BILL

 (Amendment of  paragraph  3)

 [English]

 SHRI  SYED  SHAHABUDDIN
 (Kishangan)):  Sir,  |  beg  to  move  for  leave  to
 introduce  a  bill  further  to  amend  the  Consti-
 tution  (Scheduled  Castes)  Order,  1950.

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 (Scheduled  Castes)  Order,  1950.”

 The  motion  was  adopted

 SHRI  SYED  SHAHABUDDIN:  |  intro-
 duce  the  Bill.

 OLD  AGE  PENSION  AND  REHABILITA-
 TION  BILL.

 15.32  hrs

 SHRI  RAM  NAIK  (BOMBAY  NORTH):
 Sir,  |beg  to  move  for  leave  to  introduce  a  Bill  to
 provide  for  payment  of  pension  and  provision  of
 other  rehabilitation  facilities  to  old  persons.
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